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OA 525/95
Jaswant Singh Cambow
... Applicant.
Versus '

Unicon of India and others

... Respondents.
CORAM:

HOUT'ELE MF. GOPAL [FISHUA, VICE CHAIFMAL

For the Applicanc .. Mr. S.RKumar

For the Respondents cee ———

PEF. HON"BLE MF. GOFAL ITIZHMAL VICE CHATFMAIL]

Applicant, Jaswant Singh Cenbew, has €11:23 thiz applicacion u/z 19 of
the Adminiscrative Tribunals Act, 1985, sezling a divection to the rispondentcs
to rzlizve him for Jjeining the promoticonal posi in che grads o
Group'A' on his posting a3 DE (Survey) in the office of the Director Telacam
Project, Jaipur, instzad of DETP JMT. H: has furiher prayed for payment of

Aiffzrenc: of salary w.z.f. 10.11.91 fov the posi o
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2. Wz have heard the lzarnzd comzsl for the gpplicant. The contenticon of
the applicant iz that whils working as Senior Zub Divizionzl Brginser at Jaipur
in the office of Chiszf GMT, Pajasthan Civcls, Jaipur, he was promotsd vide
ordar dated 20.10,94 in the Senior Tims Scale: of ITE Group'A' Service and he
hed baen ordzred to be poastad as DE-TF ai Jammu Tavi (IMT) undsr the Dirsctor
TP Jzmmau Tavi vids ordzr 10.11.94 ap Annouvre A-2, buk he was not relieved to
join at Jemmy Tavi purzuant to the ordsr Jated 10.11.91,  Howavar/, his posting
on promotion Ly ovdsr Jdated 10.11.91 was supersedszd by order dacsd 25.7.9%5, Ly
which thz applicant has heen posced at Jaipar. L is also atated chat by noc

relizving the spplicant to enabkls him to join the a
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applicani was put to financizl loss and the action of th: regpondants in
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ot relizving him keing avbitravy is liakle to be szt asids. The applicant has
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lao made a vepreasntation in rzgard o hiz grisvance ai Annzxure A-24 datsd
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. Thiz rapresencaiion iz 3till paznding and it has nobt been dispossd of

by respondsnt Mo.2.

In the circumsiances, Wi
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with a dirzction to rzgpondani Me.2 to decids the vepresentation datzd 1.11.95,
at Armziure A-4, mesting 211 the poince raized thivein through a dstailed
epeaking order within a pericd of one monch from the dat: of veczipt of a copy
of this crder. The applicant may be granted personal hearing befors disposing
of the reprasentation. Lit a copy of thiz ordsr alongwith o copy of the OA and

the documents armexsd therzbo bs s:znt to respondent Mo.2.
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